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Abstract of the Proceedings of the Cozbzcil of the Qovernor General of
India, asseinbled for the purpose of making Laws and Regulations under
the provisions of the Act of Parliament 24 & 25 Vic., cap. 67,

The Council met at Government House on Wednesday, the 24th December, 1879.
PRESENT: ’
His Excellency the Viceroy and Governor General of India, ¢.M.s.1.,
. presiding.
His Honour the Lieutcnant-Governar of Bengal, x.c.8.1.
His Excellency the Commander-in-Chief, ¢.0.8:, 6.0.5.1., C.I.E.
‘The Hon’ble Sir A. J. Arbuthnot, x.c.8.1., C.I.E. h
Colonel the Hon'ble Sir Andrew Clarke, ®.E., K.C.M.G., C.B., C.I.E.
The Hon'ble Sir John Strachey, 6.0.5.1., C.LE.
General the Hon’ble Sir E. B. Johnson, R.A., K.C.1B.; C.LE.
The Hon'ble Whitley Stokes, ¢.s.I., C.L.E.
The Hon’ble Rivers Thompson, C.s.I.
The Hon’ble Sayyad Ahmad Khén Béihdidur, o.5.1.
The Hon’ble T. C. Hope, c.s.1.
The Hon’ble B. W. Colvin.
The Hon’ble Mahardjé Jotindra Mohan Tagore, c.8.1.
The Hon’ble G. H. M. Batten. ’
The Hon’ble C. Grant. -
The Hon’ble E. C. Morgan.
The Hon’ble J. Pitt-Kennedy.
The Hon’ble G. C. Paul.

RELIGIOUS CONGREGATIONS BILL.

. L]
The Hon’ble Mr. StoxEs presented the further Report of- the Seleet Com-
mittee on the Bill to provide for the holding of property by certain Religious
Congregations. ' '

MILITARY CANTONMENTS ACT AMENDMENT BILL.

The Hon’ble Mr. STokES also presented the further Report of the Seclect
Committee on the Bill to provide for the revision of procecedings in trials held
‘under the Military Cantonments Act, 1864, section 20.

TRADES AND PROFESSIONS TAX BILL.

The Hon’ble Sir Joun StrACHEY moved that the Bill to impose a tax on
Trades and Professions be referred to a Select Committee consisting of the
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Hon’ble Messrs. Stokos, Cl‘hompson, Hope _and Colvin, the Hon’ble Mahdrsj4,
J otmdra Mohan Tagore, and the ITon’ble Mossrs. Batten, Morg'm and Paul and
the Mover. Ho said :—* My Lorn, When this Bill was introduced into the .
Council, somesix weoks' ago, I expl'uncd the reasons which rendered it dcs1rnblc -
that the measure should Do passed into law before the end of the year. . The most
' nnpm mnt of. thcso rcasons was tlus, that all the existing License Tax Acts, except.
“ing that in fonce in Lower Bengal, 1equue the asscssments and collections t6 ho'
* miade for the ca,lend'u year; the demand of the Collector has to be published in
the beginning ¢ of _January, ‘and the' tax has to be paid i in. I‘ebxuary It was,v
ho“ cver, found qmte unpmctlca,ble to ploceed with the B]ll as soon as we had
ou«vmallv hoped to do.” 'We die now holdmo our first meetmg of tho Legxslutwe;- .
- Council in Calcutta on the 24th December " the Llll has not yet been refcrred ton~
Select Oommlttee, nor are all the p'tpers connceted w 1th it, and all the opinions
which have been received regarding it, in ‘the hands of the Members of the Council.
Under these circumstances it was clear that the idea of passing the Bill before
the end of the year must be abandoned, and the Govemment had to consider
what course should be adopted. The legal difficulties which seemed to render
eomlatlon in December necessary have however heen got over, for the Govern-
ment has been advised that it is in its power to give executive 01de1s to the
‘Local Governments, which will have the effect of preventing any fxesh assess- L
. ments or collectmns being made peniding the passing 'of a new Ac
tlons lm.ve been lssued’acomdmgly, and no emburmssment mll be caused by ‘the
" delay in leomslatmo‘ /This delu.y “will in'other’. .Ways be advantageous 'There
will be more time’ for ‘the careful confideration’ of ‘the Bill, and there is
another important advantage which we shall gain. It was not altoge-
ther satisfactory that a medsure of this kind should be enacted at a time
when it is not possible to lay hefore the Council and the public a complete
»explfmatlon of the. financial position, and we shall now postpone, until
after the publication of the Budget, the pmposal to pass the Bill into
law. Itmust at the same time be remarked, as I have more than once had
‘occasion to say, that all the local authorities lay great stress on the import-
ance of not leaving the work of assessing taxes of this kind until the
weather has become so hot that the Collectors and European officers cannot
easily vmt the Places where the assessments are made, and give to the matter
_their full personal attention. We shall therefore -endeavour to - bring out the
Tinancial Statement at a somewhat earlier date than usual, and if meanwhile
tho Select Committee will consider all the details of the Bill, so that- they
may be able to report upon it as soon as possible after. the Statement is made,

we may hope that from an administrative point of view tho .delay in proceed-
ing with the Bill will not be i m]uuous
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I must now, my Lord, explain to the Council the course which tho Gov-
emment proposcs to take.

~ - “We have received a great number of opinions and criticisms, many of them
very valuable, from the Lécal Governments and their officers, from various pub-
lic bodics, and from other qua-i'tcxjs, and the fresh light thus thrown upoﬁ the
question will, I hope, enable us to make great improvements in the measure as it
was originally introduced. I will state to the Council tho principal changes
which the Government now proposes in the Bill.

¢ TIn the first place it has become apparent that the wisdom of repealing all
the Local Acts and substituting for them one Imperial cnactment is very ques-
tionable. Circumstances vary so much in the different provinces of India, and
the machinery by which measures of this kind have to be carried out differs so
greatly, that there are plainly many advantages in leaving all details to be settled
by the local Legislatures and local Autherities, and in contenting oursclves
withr prescribing those general principles only which we desire should be every-
where carried out. This is, in the present case, the more true, because, as I shall
presently explain, the changes which the Government has proposed to make in the
local License Acts are really, with onc exception, not great, and if the modifi-
cations in the Bill which I am about to describo to the Council be adopted, -
those changes will become still smaller. 'We now propose to leave all the
local Acts in force; certain’amendments in the schedules which prescribe the
fees to be levied on the various classes and a provision extending the tax to
professional men will be required ; but this can be done by a very few sections
in our Bill, which, so far as it affects the trading and professional classes, will
then become a very small measure. A great part of the Bill will disappear alto-
gether, and the provisions of general application to all India will be almost
confined to those which extend taxation to the official and salaried classes.

«T 'will now, my Lord, endeavour to state the prfncipai points on which
further explanations are necessary, and it will be convenient that I should fixst
refer to some of the more important objections which have been made to

the Bill.

«There has been a very common feeling that the Bill, in the shape in which
it was introduced, was hardly to be distinguished from an income-tax on the
classes affected by it. The measure has been attacked as an unnccessary and
upjustifiable attempt to re-impose, under another name, a hateful impost
which was deliberately abandoned by the Government only six years ago.
1 fear that upon those who do mot scruple to attribute to the Government of
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India dchbemte and lnbltual dlshoncsty in all its dealings, words would ‘be

wasted in the attempt to prove that wo have not been dishonest in this or any
other particular instance. But, for the information of more chautable opponents,
_'I am, glad to take this opportnmty of statmo‘ tho facts. .

.0 .%“The concluslon having been m'uvul at that it was proper to extend to the
official classes taxatlon somewhat similar to that which had been 1mpoqe(l under
~ the License Tax Acts on t1adc1*s, it was clear that there was only one masornble
. way in which the decision could be carried out. This was to levy the tax by.a -
b percentage on actual salaries. It would have been impossible to have ndopted >
o “uny "other p]an It is” clear that the only reason for applymg to tho taxation -
oof tm.rlers the system of clnss1ﬁcat10n '1dopted in the Licenso Acts is, that there
are ‘no ‘means  of 'lscertalmncr the ‘exact amount of their incomes, and it is
~ highly desirable to avoid any minute inquisition. If it were possible to find
- out, by some perfectly unobjectionable means, their real income, everyhody would
agree that the plan of charginga percentage on thati ineome would be the proper
one to adopt. The rough process of assessment by classes necessarily  leads
to the injustice of taxing persons who have smaller means at the same amount
: as those who have larger, but this m]ustlce was accepted as .the lesser of two -
fev ils. - Tii the case of the official classes wé know every man’s actual sala,ry, zm(l
“'the" salaries” of {the servants of Compnmes and’ private persons can - easily - be "
rfam Oy xfhem in. classw, like the’ {:raders, ‘and ‘not. by a percentage "

“ would - 1eo,]1y be meqmta,ble and mdefenmble No one'_-

- -:';ca,n beheve tlmt it - would be accepted as reasonable that an officer receiving o

" Rs. 5,000 & year should pay the same tax on his s'zlary as one recelvmcr
' Rs. 10,000; and no one woul{ sccept as a valid reason for such a conclusmn
3 the fact that-this-was ‘the Way in which taxation was imposed on persons deriv-
; ’.mg their i incomes from trade.

¢ When, however, it was determined to tax the officials by a percentage
on their salaries, it was naturally felt desirable to make the incidence of the --
tax on them and on the other classes as equal as was pxactlca.ble It was, as
the Honourable Mr. Batten pointed out at the last meeting of this - Council,
an inevitable and logical consequence of this extension of taxation to the
officials that the maximum taxes paid, by the commercial ' classes should be
raised. It was fclt, as he said, that it was not nght to tax ‘a hxoh oiﬁclal" )
more heavily than an equally rich man who derived his income from
. commerce. ‘The maximum tax on tradersis now’ (as Mr. Batten said) ¢in
Madras Rs. 800; in Bengal Rs. 500; and in Bombay only Rs. 200. Directly
it is determined that officials shall be taxed by a percentage on their salaries,
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and nny othcr mode of dircctly t'lunn' them would, I submit, be almost
. absurd, it becomes impossiblo to maintain thc maximum . taxes at the sums

wlnch I have mcntloncd ¥

vl It was in consequcnco of all this that the schedule of the present Bil] took

i 1ts present fonn. The number of classes was increased and the dlﬂ'elences

bctwecn the "various classcs wele diminished. The result was a' schedule

accordmo' to which the tax'xtlon on the tmdm" and professional classcs .would

% undoubtedly have been assessed undér a system nearly approaching the

L asscssment of a percentago on the estimated annual amount of -their earnings.
dn other words;  the assessment?®- would have been very like that of an . in-
come-tax and T quite admit that this was hardly consistent with some of. my
own 1em’uks, or with the Statement of Objects and Reasons, which said that
‘the sysiem of classification now in force is’ generally retained.’ Ini the
.existing Acts, the system followed wasto have a small namber of classes.
It was always -admitted that under such a system there must be a good deal
of inequality, and that the burden must fall more heavily on the poorer than
on the richer persons included in a class. But this mequahty was accepted as
a smaller evil than that involved in maki ing an inquisition iito individual
incomes. I do not,thercfore, deny that the schedule to the present Bill, although
theoretically much fairer and more logicaf thun the schedules of thq existing
Acts, is open to the objections to which I have alluded.,

. *“The announcement which I have made that the Government proposes to
maintain, with very little alteration, the existing Licenso Tax Acts will, I hope,
go far to remove these objections, for I do not scc how it can still be said that
tlns is an income-tax in disguise. If the present proposals be "L(].Opte(] the
o'bnouous schedule will dxsappcm, and the existing system will remain in force

in all its mam features. .

“There were, my Lord, only two things which the Government in introduc-.
1n;r this "'measure looked upon as essential. It desired in the first place to
exempt from taxation a great mult1tude of people with small incomes. ]h-
perience had shown that we were taxing more than a million persdns, —I now
believe the number to be at lcast. a million and a’ quarter—for the sake of
£240,000 a year. This wa$ clemly neither politically nor financially wise.

« The second object which the Government had was to gxtend taxation to
the official and professional classes. There had been a -very general fecling,
the justice of which we could not deny, that they ought not tp remain un-

touched when direct taxation wag being levied on the traders and land-
: B
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; holder&.. 'l‘hls foelmf" fouml expression in pubhc mectmgs, and m mcmornle D
of tho Clmmbcrs of Commerce of wll three I’mqld(,nclcs. - s

1) t'ﬁmg (‘lsc as matter o[ dcta\l .
onsqlers 1t esscntxal Yo m'unhun them 3 but 1t ls moqt a,nmous to do evelyﬂmw S

of the tletenhtnn.tmn to extcnd taxation to tl\e Pr ofesuonal and oﬁiual classes,
unavoidable.

. y
i

“In regard to* ﬂle professmnal classes, it will, I ‘belicve, be suﬂielent to o
‘ msert in the exxstmo" Acts a single section, to the eﬁ'eet that the words ¢ trade
.- and : calhng, Whmever they occm' slnll be deemed to mclude a professmn

"'dca.l' of: eomplamt ,lms Abeen mad ,’

RGP S

5 1mpose cert:nn lmblhtles on beth partles These und m:my other que:tlors w1ll j -
- doubtless be considercd ; by~ the. Select Commlttee, and | the* Government: wfll
":wcept Wlntever view appe:us to the Commlttee 'md to the Councll to be ]ust '

) ‘f In 1e"a1d to the tradmg chsses, befme commg to other matters, th( re is;
one mmouncement of 1mp01tance w]uch I h'we to make on beha,lf of the Gov L
ernment O A ‘*‘ LR PR

. « \"Vhen this . Bill was introduced, I stated that the Govemment proposed L
that Rs. 260 should be the minimum ‘income h'Lble to  this ' fornd of taxutlon, -

cand I sald that in ﬁxmﬂ this amount: weé were glvmg greater relief to the poorer o

 classes "of traders - than: most of -the Local - Governments - think necessary s
It is ‘now estlmated that” by this clumge we'. shall - exempt not "less ‘than™
1} million persons from taxatxon, and shall g1ve up revenue to the amount.
of about £240,000. The Government now ploposes to extend this relief still
fmther - 'Wé find that by sacrificing an addltlonal sum of about £100 000 we

! .
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" shall bo able to fix the lower limit of lmbxh(y to the tax at an annual income
of. Rs. 500, and excmpt from taxation at least.250,000 moro people. This the
Govemment now pr opo':cs to do. '.lh(,m will remain in all India certainly not

piore than 250,000 " traders liablo to the tax. The' financial 1csult of 'all the-

.. changes® t]ms proposcd will bo ds follows. 'We now obtain from the license-tax

£870 000 a year.. We propose to give up a suni of £340,000. Wo expect
~-on the other hand ‘to obtain £210,000 from the oxtension of taxation to

: the plofessmual oﬂicml and salaried classes, and from raising the maximum
. taxon the commercml classes to the Madras limit, as I shall presently explain.

" Thus ‘we . expect to- get altogether from thesc taxes £770,000, or £100, 000
less tha,n the mnount which wo now reccive.

«The clTéct of these measui'es will be to remove from the schedules of t];e'
cxisting License "Acts (which vary somewhat in their details in different prov-
inces and of which it is not'now necessary to speak in detail) those classes
and grades including traders whose annual carnings are less than Rs. 500. Since,
as I have aheady explained, we do not propose to repeal the existing Acts, the
present classification will otherwise remain unaltéred with the: following excep-
tions. In Bombay the maximum fee now payable is Rs. 200; in Bengal, the
North-Western Provinces, Oudh, the Punjab, and wherever the Northern India.

License: Act is in force, the maximum fce is Rs. 500; and in Madras it is
Rs. 800. 'Wo propose to leave the Madras Schedule unaltered; to add in the
Benoal and Northern India Schedules one class witha fee of Rs. 800 ; and to add
in Bombay two classes, one paying . Rs. 500 and the ofher paying Rs. '800.
Thus the maximum tax at present leviable in Madras will be applied tlnouohout i

India.

¢« As, with these exceptions, no chanoe is proposed in the present law sd far
".as it affects the richer classes of traders, the tax will be levied exactly. as it is
now.. Whatever ob]ectlons there may have been to this form of taxation will-
no doubt remain, so far as the persons are concerned who are liable to it;

but at any rate there will be no ground for the ‘charge that we are completely
changing the character of the existing Acts and virtually introducing an in-
come-tax. TFor.in this’ 1espcct theie will be absolutely no alteration in the

present system

“In thus a.vouhng anything like an income-tax, and as onc of the conse-
quences of fixing a maximum fee of Rs. 800as the highest amount which can be
demanded from any trader or profcsslonal man however rich, we find oursélves

landed in a difficulty.
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‘ “’l‘l\e sum ot' Ius‘ 800 is - much less than 'rh.mt which w:ll lw pzﬁd by
. some, of “tho hwhcst officers of Governmert at the rate. of 1% per cent. on thelr: '

i _sfulu ¢s. The nuinber of 0ﬂiecxs in this po~nt10u mll however be very “small:
i"lhun wﬂl Do tho qu,roy, tho G‘rovernors of-Madeas and Bomb'w, the - quté- T
L mmt-Gowmors, the :Commander-in-Chief, -the Members of Couneil, the Chief

R S stico, and po:,slbly k) few olhcls : ;D\ceptln"‘ theso oﬂicexs, tho lnwhest S‘le‘)"f’; .
e ‘paid-to :my Govcmment oﬂicu- in ‘India is - Rs. 50,000 per a.nnum . One and .

Y lmlf pcr ent on tlns smn would be Rs 750 'l‘hus, the nmxmmm t'l.x ouh-_. i

Rs. : 800 per mﬁmm Yom' Excell(mcv, for msta.nce, iﬁlli h:n?ox : the plealsm'c of' .
,p-zymﬂ an annual, tax of Rs 3, ()00. . Ko g :

' ,' “ It is, of course, nnposs1ble to maintair’ tlnt this is just, but it is an illus-°

“ " tration, of ‘the numerous anomalics’ which m1L§t ariso under any system of du‘ect

o ?taxa.tlon short of a gencm.l income-tax. . It i is'not so serious an miomaly as othcrs L
: \irhlcll I could mentmn as for mstnm,e, that p\ resented by the fact that, thele arein’ .

t]us Provmce of B(,nﬂ‘al lu.ndcd plopnetors receiving mcomes mensmed in hun- o
RO 13 3
‘of thousands of

W.-fww;w R ok
11

- mg to tbem by system of assessment vn'tually the sanie as that of an mcom(, tﬁx S
. ‘As we: deane to avoid tlns, we miust be content to let thesé officers’ pay more S
© - than, their equal]y nch newhbours It would no doubt be possible to fixa -
. '_'max_lmum of Rs. 800 for the official classes also, but it seems to the Governmént’
~ ' thotithis would lead to still worse evils. We could not with plopnety, orindeed .- -
oo thh deceney, s'ty that all Government selvants with sn,hues betweeu Rs 1,200 -
. ",,a.nd Rs. 50,000 a yca,r ‘shall pay at the 1ate of. 13 per cent. on’ then' salzules, but o
" that those officers who get more‘thzm Rs. 50, OOO shall be exempted fiom paymg
".in proportion. The fact is that the” systcm un(ler ‘which" the’ tmdmg chsses_
are taxed bcmg essentm.lly dlﬁerent flOl]l that whlch i apphcable to the oﬂicm.]s,
. .itis nnpossxblo that the bmden should fall. w1t|1 compléte equa,h?;y on both cla« se3 . -
L a,hke T ma.y add that ﬁ;mncmlly t]ns pmt of the questlon has llttlo 1mport- RS
.- ance. The number of traders’ and pmfessmnal men with chmes excee(hnvi A
Rs. 50,000 a year is very small, and the additional revenue obtamed l)y mftkmg V
them pay more than the maximum license-fee of Rs. 800 would not bo glcqt
Taking ev c1ytlung into consulemtwn, it is not wmth while - to add more _classes
to the Licenso Acts, merely for the putpose of 1cndcunrr the laww more qymme-
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trical, and thémétically more equal, and making a few rich traders and 1)150-
fcsswnal men p'ty as much as the highest oﬂlclals. .

ke I havo now, my Lord, explained all the pnnc1pal chan«rcs wluch the Gov-

L elnment thinks it desirable to make in the Bill now ‘before the Council: If thc

. vmotlon wluch ‘T am about to make be agreed to; and the Bill be referred toa
Select Committee, we shall _propose to the Committee to adopt these modi-,

. 7fications in the Bill, I have fo doubt that the Committeo will ‘he able to

e 7subgest other 1mproVements

e It will bo obsclve.l from all I have q'l,id to-day, that, although the Gov-.
ernment *is qlute ready to make many, important changes in this Bill, it
~ adheres to, the opinion that the taxation of the richer members of the trading,
plofessmlnl and oﬁicnl classes is‘cssential. They have been contributing httlg
or nothing towards the expenses of the State. Justice and financial consider-
ations alike require that they should so contribute, and itis only by direct taxation
tlnt this ochct can be gained. My Lord, I often read in the newspapers -that
 one 6f Sir John Strachey’s most mischicvous delusions is his persistent plefmenc(,
of direct to indivect taxation in India, and that his constant desire is to substitute
'the former for the latter. My Lord, every man’s motives.are best known to
" himself; but, if languagt, be.any indication of motive, I may ask my | critics-to
. pomt out any single occasion on which I have said anything of the kind. I~
‘affirm, not only that I have never, either in public dr m prwate, maintained
any such doctrine, but Hnt no such idea has ever entered ' into my head. If
in formerly qppmvmﬂ the lmposmon of the income-tax and other forms of
direct. taxation, and in 1¢01ettmv their loss, I have erred, I have erred i in com-
- pany with manyof the wisest and most experiericed of Indian statesmen, among .
whom I will now name one only, Lord Lawrence, my honoured and lamented
master. No man knew India better than he, and nevei was theré aman who would
have more strongly and indignantly refused his consent to measures which he -
thought- must entail injustice and opplcssmn on the people He believed—
and I believe—that there are some classes of the community which have borne .-
no proper part of the public burdens, although no classés are better able than they
" tobear theirshare ; that it is by direct taxition alone that they can be reaclied ;
-and that w1th reasonably good adnumstmtlon, which it is certainly within our
- power to sceure, there i$ no nccessity whatever for any gross abuses in the
assessment and collection of taxes of this kind. If we could make these classes
contribute in any other way to the necessities of the State, without adding to the
“burdens of others . who already contribute in fair proportion to their means, we
should be most glad to'do so; but this is impossible. We impose direct taxgtion
c
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v upon ﬂlcm, not boc:msc we pr(,fcr (lll'cct laxatlon to mducct but bec"luso We must' .
.jax th(,m duectly ox not at all. x :

I ha.vc bc,cn nox\r spcakmg as 1[‘ thc tamtmn now pmposcd ought to be pcr

ymrs, not ncccssuuly w1th 1ts prcscnt dct'uls, but at le'nsf suhst'mtlally L hose
w'who dxﬁ'cr flom this oplmon wﬂl ]vwe amplo opportumty of statmg th(_‘,ll' vwwq,?"
‘hmcc, as 1 ]mvc ulu,ndy sajd, 1t is not’ lnoposed fo ask the Councxl to’ pnss thls.
' mcnsmc, nor even to as]\ tho Sclocf, (‘Onmnt(cc ﬁna]]y to repmt upon 1t untll o

"It has’ l'ttely bcen expxessod vcry o]c'n-ly nnd tcmpcm’rcly‘ and’ wcll in ﬂu,
. memorial subnnttcd Dby the Bengal Chamber of Commerce. The Chambor
*"produces evidence, drawn. from the accounts. and statements . publishe:l by the
Govemment to show that there has been o great 1mp10vemcnt in our ﬁn'mcnl
't-.posmon, 1t s:mys .‘thclo s - 2 \ndespuad 1mpxcssmn tlmt the. Govenunent a

untll aftm' thc pubhca.non of the I‘mfmcnl Shtcmeht W 1th r ewzud to thc oenc-
\;_f.l ml ﬁn'mclal posmon, I can now only rcpeat wlnt I gaid when the: B111 was
‘:‘mtro(luccd tlnt thexe has happlly Deen” gle'tt mlpxovemenf that we' trnst .
: _,_' thc country ha.s passccl tlnough its dloﬂStl‘O'ﬂS and long-contmued period of sczu' :
clty and sufform ; and that the condmon and plospccts of the finances aw hmhly ‘
encouraolnf’ and satlsfactmy FORN o

e .y Sl “ ,:\,.«.\,‘._A-A.',‘,..‘.

«1 h'we only a few more Words foadd. Tt mwht be supposed from nmny of -
the criticisms which this mensure has reeeived, that the Government was py: oposing

e

from the real’ mtentlons ‘of . the y _vcrnmeut a.nd I trust the proposed modlﬁ-

txcul'ar -

mposc fresh and hcavy ta.xatlonlon tho country. : Nothmo could be fmther 5 .

’ catlons of ﬂne Bill'will, when thoy are made 1n "it, remove Pvery dlsposmon fto :

such” cutlcxsms- for they will certamly remove- every :]ustlﬁC‘lthll for theni.
The xesult will be that we shall c}.empt from taxation ubout a million and three-
quarters of persons who; if not a.bsolutely, are still relatively, poor, and we shall -
‘transfer, not the whole, but the gxca.ter part, of “the burden hitherto borne by

these classes to about 85,000 persons, the great majority of whom are -more.
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or less ]nn'hly pmd Govcmmcnt o{ﬁonls We shall get altogether £100,000
less revenue -than e get now. Tho nicasure ig essentially one which has for
its object the eqmtable 1cad]ustment of tnatlon It wil] reduce, not incre:dse,
~ 'the bmdcns of the (.ountry"’ ' : .

. 'J.‘he Hon’ble Mg. PAUL said, as a- member of this Council he should always
be 0l'ul to suppmt the necessary measur os of tho Government, and that he did
f"not now desire to offer" any opposmon to the principle of this Bill.. But he
thought there were rules of pracf,lce which, under oxdnnry cucumstances, musb
. be obseu'ed The p1esent motion was to refer to & Sclect Committes a Bill.’
) wlnch, as it was introduced, was the one “which ho held in his hand. That. was,
. the Billwhich he liad studicd before coining to the Council meeting, and he
now understood from what the hon’ble the Tinancial Member had said, -no
doubt to Muz. PAuL’s great gratification, that the Bill -w ould be shorn of many
of what appeared to be its- obnoxious provisions, which were in it as it was'
presented to the Council. The Government, as he understood the hon’ble
. Member, pledfred itself to make alterations on the lines which had been
- marked out Dby the- mover of the Bill and to lay them befom the Select Com-
mittee.- It tlien followed ‘that it was not this .Bill which was about to bé
referred to a Select Committee, but it was the- Bill with a number of substantial -
.amendments. That being so, he thought the proper’ practice was that this Bill
‘should be withdrawn, and another Bill drawn in the manner proposed should |
then be mtroduced If that was done, he sliould raise a substantial ob]eetlon
to  sucli new Bill. Teave had :been given to introduce this Bill, and conse-
quently the Council weré on this occasion- unable to give -their assent to the
referring of another and an entirvely different Bill. But if a freshBill should
now be brought forward on the lines which had been indicated by Sir John
. Strachey, I MR PavL would then have this ob_]ectlon to raise, that as it appeaxed
on the surface of the plan that had been sketched “out before - the Couneil that
the mecessity for the proposed mcasure depended upon the publication of a
Budget-statement the introduction of such fresh Bill must of necessity be
, postponed till after the publication of the Budget. * He maintained that there
- was not a single' member of the Council who would not be most anxious, to.
- support the Governiment in any necessary measures which the Government was
. bound to adopt; but, on the other had, it was nothing but fair that this
"Council should have before it is called upon to legislate upon any measure,
_ the fullest information, in order that any action taken should appcar to be
“supported by substantial rcasons. Therefore he should suggest as an amend-
ment, that this Bill be withdrawn, “ rith liberty to the hon’ blc "Mover to bring
in mlothcr Bill.
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The Hon'ble MR KDNNI‘DY sm(l he also, upon the same gwunds, must
oppose tho motion of the IIon’blo the Financial Member ds it had heen brought
 forward. It seemed bo him ﬂmt thcy worc: not now. called upon to refer tho
Bill ' which had heen Doforo tho Council, but to refer another and a: wholly :
- different meystre, with the punuplu; or details of which, comphcated as they
- werc, lio| ha,d 1ot luul ‘an, opportumty of becoming sufficiently acquainted to
form any oplmon wlntover ththcx the Bill ought to go toa Soloct Com-
- mittee or not, he was not in o posmon to foun an. opinion;- one way or: “the
: thth ‘---’1‘1104 Councll hml bcforo (them: a Blll which” proposed the wise and
f.-‘ﬁ-.propcr course: of: éonsohd'ltmﬂ mto one "Act; this part of the” fa: 10n‘10f the
. eonl He did.. not ‘Lnbw whcthcl ho was wﬂnt but'_a.a farashc,',could‘:
understand tho'explessmns used by the’ I‘mnnual Munbu fhe new Bl _imé to
be based on an entiyely different pr mmple, leaving’ outstandm«r thrée, or, perhiaps
fom sepjmmtc financial measures, which were to be how he knew not, in hat
particular form he knew not: what was to be their indepclidemL eftect he knew'
not;" hut he understood thoy wuo to be in some way brouglit in and’ mc01-
porated with this measure. That this diffculty of understanding tlie propo-"
- sition should ariso showed that  the .objection was not memly techmc'll .
’ It was nn obJechon based on the rulcs wluch lmcl been mtroduced

ayo
- “bused; the’ Hon’ble Member in’ chzu«re asked” o roléi to'a Solcot'Comrmttee a

Bill which ias not even bnsed on the principles of the Bill" which had been :

1ntroduced Mg, KDNNEDY was bound tosay that he’ could not assent to the

R measme Wl’l:hout at least knowmw wlm.t the glounds of the new measure wele

; 'l‘he Councll was told that tlus was not an mcome-tax, but though accus- <
-’...f tomed to “deal “with - refined dlstmctlons he was unable to see ‘any chﬁ'erence B
) l)etween "this measule ‘and any othex mcome-ta.x, . save..this. . The 01eat and
" road general ob]ectlon ‘to an : income-tax as it existed in Englzmd ‘was,: that
“transitory incomes, which were: derived ﬁom ‘the ocxcrtions :md -mtellects ot '
! mdlndua]s sub]ect to the vchSSLtucles of. hoalth a.ml tm(le, we
‘same mte ns mcomes denved flom 1eallsed ploperty and the comnion sense
of. ma,nkmd was shocked at the m]ustlce, though mguments were. possxble for 7
- the ‘equal taxation of all- incomes. - That was not so here. ‘The Finaticial
Minister had taken good oare that this precise objection should not apply,
" because here incomes derived from realised property were exempted, and the '
tax was imposed merely and exclusively on trades and pxofessmns—on
tho unccrtam and ﬂuctuatmo results of pcrsona,l oxertlons ~He could . not
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assent to aiding the progress of & Bill which avoulcd the objection of equally
taxing fluctuating incoine and realised property by carcfully excluding from
its operatlon every.form of ihe latter.

. The Hon’ble Mn MoreaN said that, when he came to the Council ﬂnt day,
ho was unaware of. the important changes which had _just been proposed by Siv
. John Strachey. It was his intention t.have opposed tho Bill which was now
before the Council, on’ grounds upon which, peihaps, it was not now necessary to
enter, inasmuch as that Bill scemed to have lost its existence. But he could
ot avoid coming to the same conclusion as the-Hon’ble Mr. Paul, that there
was practically no measure before the Council, and there was no Bill to refer
to a Seloct Committee. The Bill that was on the table proposed to repeal the
existing License Tax Acts, but Sir John Strachey had stated that it was not
the intention of the Government to repeal those laws, but to retain them, with
very slight modifications as they at present stood. Therefore the Bill before
the Councll seemed to be without meaning : such clauscs as apphed to offic¢ial
salaries' might stand, but otherwise it scemed to have no-value; and thelefme
he was sorry to say he must oppose the motlon :

'l‘he Hon’ble MR. BATTEN said that the ]Ion’ble lIr Paul had, in the com- ’

mencement of his-remarks, suggested that, as the passing of this measure would
depend on the condition of the finances, the further consnderatlon of it should

be .postponed until after the financial statement had been made. Now ho

(Mr. BATTEN) had not gathered from the speech of ‘the Hon’ble Mover that. *

the passifig of the measure under discussion depended on the condition of the
finances. In fact, it appeared that the financial result of the measure, if
passed with the modifications suggested by the Hon’ble Sir John Strachey,
would ‘be merely to, remit taxation to the amount of £100,000, and that
the view of the Government was that, whatever the financial p'osition might

be, taxation of ‘the kind proposed by the Bill before. the Council ought to

form a part of the permanent sources of the réevenue.. Mr. BATTEN was, theré-
fore, unable to understand why the consideration of thé measure should bLe
postponed. It was proposed not to pass the Bill until after the financial state-
.n‘lent was made, in order to give time for its consideration in Committee and
to the opponents of this kind of taxation to glve explcssmn to their views on
the general questlon

Nor-did Mz. BATTEN follow the Ion’ble and learned Advocate General in
his objection to the committal of the Bill in its present form in consequence of
the modifications indicated by the Hon'ble Sir John Strachey. e did not

know whether the ITon’ble Members who had just spoken had studied the pro-
! ' b
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umons o{ the four Acts wlnoh it wns® proposcd to amend T]l(‘b(‘ Acts were
passed i in this Council, and in thoso of Bengal; Madras, and Bomb'ly It would
be found that Cha 1)'(01 1T of the Bl.ll now before the Counul was - little more
thon o re-enactment of tlio pr ovisions of- ‘those four Acts which the Bill pmposed
1o 10pml The modlﬁcatlon 1ndlc.mted Dy tho ITon'ble Su John Stmchey, as
approved by tho (‘ovcmment would, instead of répealing and. le-emctmg the
-four Acts, léave thom nlono, wlnch amouut(.d to pretty miuch the saine thmg
'l‘he srhcdules alonc would bc alteu.d, nnd eyen in thcse the altemtlons would l e
‘ : No mochﬁc'ttmns Wele

Tne eﬂ‘cct of 1et'err1ng ‘this Bill to the Select Oomnnttee, a,f ter wlmt _md
been said by Sir John Strachey, would be to enable them to consider its provi- -
sions in the light of the modifications which the Governmerit were prepared ‘to
. make. - Mz BATTEN applehemled that the Seleet Committee would be at

, -..hbelty to adopt or reject these modifications. If they rejected them, the Gov-
‘ernment Would then have to coml(ler what, course it should take. Rut there
= ‘seemed to. be no buﬂicleut 1eason fo1 not 1efeumg the BlU, to the Sel»(,t Com-"

present foun '.I.‘be taxu.tlpﬁ of the Oommelclal chss would remain as'it was; |

the provisions of the law, mcludmg the procedure to which so. much objection
_ had been’ taken, “ould remain in force ;' the million and a half people whom,

" the Government ploposed to relieve of £250,000 taxation-would continue to bear'
-, that burden, ‘and tlig'richier oﬂiclals and professional men to whom it was plO-,:
poséd” to transfer it would remain free. On these grounds ° Mn BATT’EN o
coulxally supported the motlon whlch Irad been put to the Councll T

. S
. The Hon’ble MAHAI;AJA J o'rmmu MOHAN TAGORE sa.ld. he was mclmed7

o Advocate General for, the mod1ﬁcat10ns whlch had been pxoposed m the Bﬂl = -

~in so far as he understood them, .would completely alter its character and make =~

it a now Bill u.lto«rether Moreover, it was now proposed that this tax should
no longer be raised, as was Originally intended, for the purpose-of providing
means for meeting famme—expendltme, which was its only justification, ‘but
that its proceeds should form a part of. the general revenues. - On the other

-hand there was a strong impression, as had becn correctly represented by the



. TRADIS AND PROFESSIONS TAX. 875. .
- Chambor of Commerce and the British Indian Association, that the prospects of -
the finances had materially improved, and that the retrenchments which were to
be effected would result in considerable saving ; so much so that it would warrant
the expectation of the Government being able to dispenso with tlie Liconse-tax’
altogether. * Under these circumstances he respectfiilly submitted that, until it
was clc'u'ly shown that the. public impression was unfounded, and the necessity
of-taxation was fully established, it would be ncither expedient nor just to con-
tinue a direct tax of this m,fme, which had caused so. much hardship and
'opplession, and consequent irritation in the public mind. -But as it ‘was not
possible to get a corroct insight into thé financial position 6f Government till.
the budget-statement was publlshed he thought it desirable ‘that any Bill for
-, taxation should not be brought on wntil that time; the more so as the Hgn’ble
the Financial Member himself proposed not to proceed with this Bill before the
publication of the financial stafement.  And as he thonght there could be no
great necessity. for hurrying on a measwre of this nature so long as the Acts now
in operation were allowed to remain in force, the better course, in. his humble -
opinion, would be, to wait till the financial exposition was made, and the public
allowed an opportunity of knowing how far the Government stood in need of
additional tayxation. For these reasons he would support the view which had
been taken by the }Ion ble My Paul. .

‘The Hon’ble Me. OoLvIN said that he. entirely concurred in the.remarks
that had been made by the Hon’ble My. Batten in reply to the objection
- which had been taken by some of the preceding speakers.” He did not see how
it could be said that the changes suggested in the Bill were so great that they
virtually left no motion for consideration by the Council. The changes, which
the Financial Member had indicated, were all in the direction of remitting,
not of extending, taxation. The Hon'ble Member proposed, for - instance,
to exempt.from taxation a very large numberof the lower classes of traders,
namely, all those who earned less than Rs. 500 per annum, instead of those
- ‘only whose earnings were below Rs. 250. Again,,as regards tho richer classes,
he proposed to tax them at a lower rate than they would be assessed at.
if the Bill remained unaltered. The only extension of taxation which was
intended was in respect of the professional, official, and salaried classes ; but this
extensjon had formed a part of the orviginal Bill and was not a new proposal
to the Council. These being the only alterations suggested, as he had under-
‘stood the Hon’ble Member, it did not appear to himr that their nature was such
as to require the 1nt10duct10n of a mnew Bill; indecd, cxcept in taxing the
salaried c]asses——and to this, as he belicved, no exception had ever been taken
by zmybody—thq Bill, 'so far from making important innovations, would
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»

‘ hardly contain. :mytlunv that. was not a 1e-emctmeut of the provisions

.o

contamcd in the cexisting Acts on the subject.

As to the mgument that there is no necess1ty now. for continuing the-
lxcense-tax ot all;"he had ‘béen glad to liear the ]‘mmncml Member sy
that divect ; t:nahon in this slnpe was not to be- dcpomlent hermfter on:
the’ ﬂuctun.tlons from - .year to yem of the ﬁn'mcml position, but was to be
* treated as o permaneiit’ source of revenue, All who had éxamined the subjeet.
- must agree that there was no other way by which the trading. classes could .
be madé to’ bea,r thcp fair share of the’ general- bmden There were great ”

' ob]cctlons, ‘no; doubt' to- dn'ect taxation; so there wele tor mdlreet twmtmn

- But it was useless to'bal ence ‘their respectwe merits' for -the ‘5’p1esent purpose,;_
- because’ therexwas “no- 'mode ‘of indirect tax'thon by whmh,tm&lm«r 1ncomes"
could” be made: to- contmbute in' due- proportion’ to" the* general: rev‘euhbq
It had been urged by the ITon’lle Mahériji Jotindra Mobhan 'l‘aﬂow that
the hcense-ta,x, which it was proposed now to modify, had been ouomally'-
justified on the ground that it was intended to supply the means of dealing
with famine-expenditure, and that unless, as Mr. CoLviN understood him, this
" tax was strictly appropua.ted to that one pzutlculm' purpose, it ought to be
abolished.” Mg. CoLVIN: was present at the discussions’which took place at the
tnne of the 1nt10ductmn of the L1cense '.lax Bxll und he certa.mly hnd not’.

' [ The Hon'ble MAEARAJA JOTINDRA Mom.N TAGORE ‘explained that ‘what"
he had said was, that the geneml finances were not 'then in a position to meet
the. 1uclea.sed expendltme on - accotint .of - famine, and:therefore .'additional
tu,xatxon 'Was necessary to pmvnle suﬁicxent means for the pwyment of those_
expenses out of the general 1evenues ]

’I‘he Hon ble MR COLVIN contmued He now undelstood the Hon’ble
Member to say that the hcense~tax was mtloduced because additiorfal taxatlon
was necess'u‘y to meet the expendlture on famine, and tlm.t until it was shown
that such an addition to the reveriues was stlll 1equued ‘there ‘was_ no ground .
for contmumg the hcense-tax In that case the answer a.ppeared to him'to. be -
that the neeessﬂ;y for the money contmued with the neeess1ty for the. expcnch- ;
ture, and t.mt the ordmm ¥ revenue of the country was stx]l madequa,te without ..
" such help, to supply the yearly million or more which is necessary to provide
for famine-requirements. e would not base dny argument upon the state of
the ﬁnunces in the prosent year, because he had not sufficient information about B}
them, aud because the queéstion did not rcally turn upon the state of the ﬁna.qccs .
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in one particular year. ILowever prosperous that might be, tho conditions of
Indian finance did not appear to him to ho such that it would he safe, on
account of temporary prosperity, to 1clmqulsh a permancnt branch of the
revenue. The gain which had hitherto acerued upon cxchange during the
current year might he converted into a loss bofore its close. It was impossible
also to shut one’s cyes to tho constant precariousncss: of our present opium-
revenue. There were other items in the budget reparding which no one could
foresee what a’year might bring forth. Whatever might be the financial result
of any single budget, he could sec no sign of the finances becoming so perma-
nently prosperous as to justify the hasty abandonment of a mode of taxation to
which both the people “who paid, and those who collected, the tax, were
becoming familiarized, which was just and expedient in itsclf, which now
yielded about three-quarters of a million sterling, and which might, if occasion
arose, yicld double that sam. For the reasons which he had given, he should
support the motion before the Council. .

The Hon’ble Mr. Horz said he should have supposed that the  assurances
.given by the Hon'ble Member in charge of the Bill tliat the Council wvould not
be called upon to pass the measure, or even the Select Committee to report
upon it, until after the Financial Statement and exposition of ways and means
for the coming year had been laid before the. Council, together with the
announcement of considerable additional remissions to which the Government had
consented, might have precluded the nccessity for further debate. This, how-
ever, had unfortunately not been the casc; and objections of two important
classes had been brought forward. The objection which had been hrought
forward by the Hon’ble Mr. Paul had been descnbcd by himself as being a-
technical objection.

The Hon’ ble \IR PAUL explained that he did not desne to be’ technical,
though his objection was seemmﬂly technical.

The Hon’ble Mr. HoPE observed that in thal case the method with which
he would deal with the first objection was- very considerably simplified. ~ The
objection appeared to him to amount to this, that the declarations which had

. been made by the Financial Member were of such an important nature, and so
materially altered the measure which was before the Council that morning, as to .
make that measuro ‘entirely non-cxistent, and that in fact-therc was now no
‘Bill to refer to a Sclect Committee, since what was now proposed was a totally
different Bill. Mgz. HoPE was unable to sce in what respects the Bill had be-

come a totally different Bill. Al thiat he had heard that day appeared to he
E
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declarations on the part of the Government that- it was recady to make larger
remissions than the Bill as introduced had provided for, and that it ho longer
considered it nceessary to re-enact certain local laws which werc at present in
forco. ILe thought that it would remain for the Select Committee to consider ‘
those suwrcshons and declarations ; that the Committee would bo at liberty to
,alter the Bill in accmdmce with - the lines wluch had’ been skotched out or
otherivise, and that it would be in a better position than if a new Bill embody—
ing those suggestions were introduced, because it would not *be in any way
pledged to the adopt).on of the principles now suggested, a8 it might be held to
be if it had given lca.ve to bring in and had  referred to Oomnnttee a new Bill: .
The Members of the Government on the Committee too. would . be. themselyes
in a far better posmon to consider any objections of detail that might be made
to the plan which had been sketched out that day than if they stood formally
committed to them. It would thus be'far more convenient, both for the Govern-
ment and the Members of the Committee, and more in the interests of the pub-
lic in genernl, that the present Bill should be considered by the Committes by the
light of the remarks which had been made by the Hon’ble the Financial Member
than that this Bill should be withdrawn and a fresh Bill hereafter substituted.
On the other hand, thete were very considerable advantaoes in this Bill bem«r

- referred to a Select Committee on the present occasion in preference to the course -
.}wluch had been suggested ‘(if he undexrstood it | nghtly) of a,new,: Bl]l -being ...
'-mtroduced but not” until ‘the Budget-statement had been made ‘The a.d\ an- -
tages were that the Select Committee would have most ample time - to consider .
and elaborate all.the details of the Bill; it would be able to study carefully all®
the reports which had Dbeen received and to call for necessary statistics and
information from the Local Governments which it mloht desire. The labours
of the Committee would be pmely provisional, inasmuch as it would not “be
called upon to report until after the Budget-statement of the coming year had
been made, and it would be at liberty to make any alteratlons which, after
full consideration of the Budget, it might think necessary. - If the Council then
decided that no taxa.tlon was requisite, the Bill would be (hopped If it declded .
that taxation was necessary, then there would. be a measure completc -ready
--and carefully elaborated at* hand. On the other hand, if the course which. .
had bLeen suggested of w1thdr1wm«r this Bill and mtloducmg a frpsh measure
after the financial exposmon had been made were adopted there would be
considerable delay ; the new- Bill would necessarily be considered with far more
hurry and in a perfunctory manner, while the actual assessment and collection
of the tax would be put forward into the hot weather and the rains, and so the
checks which were necessary for the prevention of fraud- and extortlon would
be mﬁmte]y less, and the tax-payer would suffer.
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'l‘he other point upon which a few remarks were necessary was in reference

to the cxpectation, which had been expressed by two Hon’blo Members and by
.- the Benfra].Chamber of Commerce, that, if the state of the finances proved to be
very favoumble, the license-tax mlght ‘be (hspensed avith. Mgz. Hore was not
aware ‘that tho great scheme of a special insurance against famine, which was
- dehberately a,d0ptecl two years ago, had been in any way set aside. Hohad not
heard any declamtlon ‘which might lead him to suppose that, and he should have
becn grenﬂy surpmsed if any ‘such declaration had.'been made. Whilst that
* great sclieme lasted, it would be obviously inequitable to remit ono portion of the

taxation’ which was necessary for the provision of that insurance while retain-

ing another p01t10n "If there was one thing more. clear than another, it was

- that the Counc11 had decided that the non-aﬂ'ucultuml portion of the'commu-+
nity should pay -their own fair share of taxation for protection from famines.
He found that in tho first debate which took place upon the sub]ect that of
December 19th, 1877, it was distinctly stated that—

. ““The ne:\‘t very numerous class, although, of course, a small class compared to that of the
* agriculturists, is the class of traders and artizans. Although prosperous in ordinary times, this
. is-aclass on which, when famine occurs, pressure is the first to fall, and it ought to contribute
- for its own protection. Not only does it now contribute ‘nothing for this purpose, but it is
‘hotorious that, throughout nearly the whole of India, although therg is no class which benefits
.80, greatly from our rule, there is none which bears so insignificant a- shnre of the expenses of
"the State”” H

«

It-was quite unnecessary for Mr. Hore to add a string of - quotations to
prove that position. It would be enough if, in addition to the quotation he
had made, he, with His Excellency’s permission, recalled what passed on
January 16th, 1878, when a suggcshon similar to that which had been made by
two Hon’ble Members. to-day was made. by the Hon’ble Mr. Morgan. ]Ie
having then urged, as had' just been done, that the Budget-statement mloht
shew that new taxation was not required, it was declared by Sir Jolin Strachey
that it was “an essential part” of the scheme of famine-insurance ‘“that these
new taxes should be n;nposed equally, as far as one can.do these things equally,A
both upon the commercml and agricultural classes.” Again, at a later period,
His Honouyr 'tho Lieutenant-Governor of Bonoal made a remark whicli My, Hope
took in the same sense :— .

“There is no question that the proper principle to follow in respeet to the raising of revenue

 for such purposes'as that which has led to tho present schemes of taxation is that all having
a permanent interest in the welfare of the country should bear their share of its burdens. The
measures now befote the Council adjust the incidence of taxation uporr all interests, whether
trading or landed interests.” . '
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lis Tlonour Tie LIEUTENANT-GOVERNOR here remarked. that he tliought
theso quotations were unnceessary, as the Council was not now dlscussmg the
questlon of the pnuclplc of the tax. ' e

. The Hon’ble M. I-Ioma said that e had made these quotntlous in
answer to the remark which had fallen” from some Hon’blo Members that this
Bill should be thhdnwn, as it might héreafter appear that this tax'
_might be dispensed w1th He was endeavouring to show that-the license- -
“tax could not be (hspenscd with, as this Oouncil had declded before that 1t was
part of taxation designed to serve as a perma,nent fztmlne-lnsumnce, and to be
contubuted by all classes of the people. - . He. thcreforo considered that the

. quota,tlons were perfectly peltment and necessary to his pomt, and he should
continue them unless his Lmdshlp ruled that he was out of order:

His Excellcncy TEE PRESIDENT thought that the Hoi'ble Member’s remarks
were quite legitimate in reply to what had fallen- from the ITon’ble Mahfrdjs
Jotindra Mohan Tagore. Moreover, it was 1:11' accordance with the Rules to
dxscuss the principle of the Bill on a motmn to refer it to a Select Committee.

. The Hon’ble MR.: Hope then ploceeded to say that, on the occasion to °
whlch he had been 1eferung, His Lordshlp the 1’1es1dent had concluded with .

fan observatm‘n exactly i m “the’ snme sense.as those wh:lch MB. Hom had already,~
quoted namely —

fel tth thcn, I mny f'nr]y claim’for the measures now before the Coundil at least the
modest merit of an equitable distribution of f'\mme-chn.rges hetween the. two great classes of

the community who are, collectively, best able to bear them, and on whom such charges most..
lensonably fall.”

) There was also.arother reason, quite irrespective of the Budget-question, '
why such remission of taxation as that suggested should not be made, and it was
this. This Council had deliberately -confirmed the condition laid down by the
Secretary of State that the 1a.i§'ats should not be made to pay any. taxation in .
the shape of assessment upon the land outside the revenue-agsessment, unless a

- similar amount of taxation were raised from other classes of the commumty '
also. - Therefore, if the Budget-statement were to show that the sum raised by
this tax might be dispensed’ with, that would not be sufficient, unless it could
.be also shown that the Government could dispense with the similar amount of
taxation deriyed from the new rates on land. Whether the finances would be -
in such’a position or not Mr. HoPE was not able to say.

Mg. Hope would now turn to another and a fota]ly différent ground on
which he opposed the suggestion that it might be possible to remit this taxa-
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tion altogether, if ﬂ;he_.sf.a.to of tho finances should bo. favourable. Ilo considored
that éonstant changes of taxation to make up for minor.fluctuations of income

- a.nd expenditura were muclt to bo doprecated. In England the mass of the

2 people wero accustomed to watch the commercial and awuctﬂtuml prosperity "

of the’ count1y, competent to inderstand clmnocs and causes, and able to accept

“,thh mtelhgent cquanimity ‘an extra’ penny of income-tax, or an increase of

duty on ‘some article of consumption. . But. in Inflia tho position was just the

‘reverse, and .such a ‘general condition -was absolutoly unknown. Certain

“sections of the commumty, indeed; wero able t6 understand and criticisd the

-

""ﬁnn,ncml posmon as people in England could, if not Letter.. As-a rule, the'

people, were in a tofally different intellectual and moral. condition. Every

_ change which took place was a source of anxiety, of disquictude, of speculation,

aid of rumours which were often unreasonable and even absurd. He could’ .
imagine few conditions more economically and commercially prejudicial, if
not politically dangerous, than that all India should come to be thrown
a,miually,ﬁfrom December.to March, . into a state of doubt and speculation
as to what their ﬁscal burdens for the coming year would be. '

Mmeover, 1f constant chano'es were to be avoided in n taxation genemlly,

- they were especm.lly 80 in the case of a direct tax such as that now, in .question:

Whatever might be the difficulties of preventing fraud- apd extortion. in
levying such a tax, they were most materially enhanced by constant changes
in the rates or by abolition and re-imposition. . There had been no less than
fifteen different License and Income Tax . Acts in"the twelve yeaws follow ing
the time when Mr. Wilson® first introduced his -great income-tax, and the

.changes which had taken place had contributed in no small degree to the
' nregulantles which' took place in the collection and te the general unpo-

pul&uty of the system. . Direct ‘taxation was nothing. new in India; it formed °
part of the fiscal system which the Bntlsh found on acquiring the country; it
was still in some parts imposed by the Government in its ancient forms, - such
as the capitation-tax in Burma and the Pa,ndlnu-t'lx in the Central 1’10v1nceq
and it might be seen at work in most of .the Native States around us. - All such

taxes weré most ploductwo, and proved le'tst bppu,sswe justin 1)10p01 tionas the
. rates remained unchanged for long 1)cuods of time, and the system yas so‘cr ys-

tallistd that the tax-gatherer found no plea for demanding, and had little chance
of recovering, if he did demand, more than was notorious}y and justly due.

Of course, MR. HorE continued, fluctuations of income and expenditure
must occur ; but we should avoid as'far as possible perpetually adjusting taxa-

tion to fit them. Small fluctuations could he easily dealt -wi.th through the
. . ¥
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-var jous expedients whic ‘h loans for repr oductlvc pubhc worl\s, .balanees, 3 1cp'ty-
mcnt or debt and optmml hepds “of cxpenditure afforded ; larger -ones. by
- :umtwns of indircet taxation, which conld often be eﬂecte(l without' the people :
bem" evcn consclons of i mclowso or dccwasc, mthcl thtm by chszres in du‘cct

i Upon thcse'groundq Mn I[orn trustcd t]nt it the fammc-msur'mce scheme'
: W'\S to be maintained at all, it might bo' maintained. intact’ in pnnclple It,.,
o a.s, far thcr, mucll to bc (lcsnul thoug,h ho could hmdly hopc f01 so fmtun X

by dnect xﬁctliocls of the mcomc or lncnnsc-tax typc, and lt not to adopt some o
i othm metho(l of 1cac1un~ those classca mstcad '

Ihs Homur the LIBU'I‘ENANT Govmmon said 1t was not his intention to dls-
" cuss the principle of - this Bill. To the Bill as it .stood: he:had: very. serious
objcctmns, which he should-have felt it his duty to urge, if it had not: been that-: .
the cxplanatxons which-had bcen mado by “his hon’ble. fncnd Sir J ohn Strachey

“as to the mteutlons of the Godvernment had met most of: his object_lons He
. bche‘ved thutythere was not a sm"le mcx‘nber present who did not’ condemn the .-

it $ e
seemed to l.um tha.t the Oou.ncll would bo stult1fy;ng 1tsclf 1t‘ they uccepted the w
motlon, as 1t amounted to_this, that they were asked to refer a.Bill to.a Select-
Committee wlnch was, not the Bill which the Committee would be asked to con- - -
** sidet. Under theso cir cumstanccs e could not help feeling that the arguments i
“of the lem'ned Advocute General in- favour of withdrawing’ thc Bill were vcry
“strong. and sound.."The- quesfuon before the Cousicil was a questlon of proce-
dure ; the rules f01 the conduct of business did not contemplate any | such mode .
"of plocedure as that sugg ested by. Slr Johin Stmchey Rule 18’ pronded that
when a Bill was . introduced the- membeA in charge of it should move- e1ther ‘that
it be referred toa Select Committeo or: tlmt 1t be taken mto considelatlon by the i
Councxl or that 1t e cnculo.tcd for: the _purpose of ehcxtmg opnnons thereon.--.
+ The. Couucﬂ was not asked to accept elther of. .those .three courses,,whmh were . .
“the only comses rcally open to it, but to accept a. Bx]l of w]nch they had no, o
knowlcd«c and to refer to. a.Select ‘Committee a measure wlnch they had
no. oppor tumty .of consideri ing. II1s IHoNOUR could see-no reason why his
- hon’ble friend should'not do what the learnéd Advocate (General had suggested
that he should do, namely to withdraw the present Bill and tomtroduce another
Bill which should really set out the policy and principles which the _Grovemment



TRADES AND PROPISSIONS TAX 333

desired to follow. Dlthel tho Govcmmcnt had (Iotcumncd that the Licensc:tax
shou.l(l become a perm'mcnt part of the fiscal system of tho . country under all
: clrcﬁmstances and w1thout 1o{e1cnce to the condition of the ﬁnanccs, or it had’
not, but had resolved "to, lcwe the questlon to be scttled «on the pubhcatlon of
the annual estimates, e understood fiom thoe ‘remarks of hon’ble members
“who seemed ‘to "be’ informed of the intentions of the Govemment that it had
been ﬁna.lly determined to'make the License-tax & permanent tax, and if that -
'Were 50, he thoun-ht that the proper course for the'Government, to pursue was ‘
to withdraw the present Bill which they had avoived themsclves unable to sup-:
port and lay befoje the CO]]JlCll a.Bill which sliould: reprosent the real policy of
the Government. It: was better to say at.once what was mtendcd aird there
could be no possible object under such circuinstances in waiting for the Budget.
There would be riothing -gained by delay, if the tax was feally to- ba imposed
without reference to the state of the finances which the Budg'et-statement
mwht disclose. The Council sliould cer tmuly, under nd circumstances, be asked
to refct to a Select Comlmtteo a Bill wluch 1t was adlmtted they were not 1ea]1y -

to 'ulopt

If, on the other ha.nd, thc p'tssm" of 3 l'm' mtroducmo' a Llcense-tax wis to .
be dependent u upon the annual estimates—H18 HONOUR gathered it was not—-then N
. nothing would. be gmned by refenmﬂ this faulty Bill to a Select Commlttee of -
-the Oounc1l and ‘there was great strength in the objections taken by the Advo-
cate General. An executive’ "Coniiittes a.ppomted by Government could pre-
pare a_measure to meet’ the views of Government, and it could then be
brought in whenever it might be found coitvenient ‘to do so. The question
being, as he had said, a mere . questlon of procedure, and the rules of the
Council contemplatmg no such plocedme ag that sug gested by his hon'ble
friend, and the motion befow the ‘Council not bemg in accordance with any of
the directions of Rule.18 to which he had alrcady referred, he would strono]y
‘urge. upon the Govemment the propuety of acceding to the amcndment of
the Advocate General to which he bad not yet heaul a single substantlal ob]eCJ

tion ra.med ® : e

‘It had been pomted out by Mr. Batten and Mr. Golvin that the result of
following the, course of e1ther ‘preparing 4 new Bill at omce, or of leaving the
jntroduction of a B111 until the financial conthtmn of the counh y - should
“be ascertained, would ‘be that the. License Tax Acts as they now stood would
remain in force, and- 4 million and a quarter of people, who would other-
wise be exempted, would continue to be taxed; that the changes proposed were
all in favour of the tax-payers, and that as a conséquencé of not following the.

- coursé proposed by the Governmént, a number of poor traders would remain



'38'1- , .’Z’RAﬁES AND -1’1£0FESS[ ONS TAX. -

sub]oct to the tax f01 some timo longer. It scemed to IIIs ]IONOUR that there
‘was no fmce or tmth in that ob]cchon It would make no dlifolcpcc in that .
1cspcct whethel tlus Bill was withdrawn. aud another substltuted at omo, or-
whethcr ‘the mattcr 'was left to bc roporteid upon a few weoks heneo bv ihe uolwt
lComnnttua s ploposcd by Sir 3. Strachey. . The plcsont laws would rcm‘un m ‘
*fores in’ precxsdy the same degrc(., and the men who  were* now. t.mcd under;
“thom would contmue ‘to bo taxed. IfY the Govemmcnt had dctcumnc(l tu
1em1t taxa.hon in respcct to the 1)001er classes of tmdcr«, 1t w'ms open to 1t bv :

xpl

- vrémarks' would apply i:o thc observahoils "which” ln(l “fallen” from the’ fI[o blé
- My. Hopé :  the (lel'ty would be no - gredter if "the Bill 'were withdrawn and
a proper one substituted-than it would be if, as pmposed by the Government,
“the presenta.tlon of * the report of the Committes should be defeued till - after
tho sublmssmn of ‘the annual estimates. Hrs Hovour would thexefow sty ono'ly
impress upon.the Govemment that it was desirable, Whatevex the intention of -
Governmcnt mloht be as to the' pcrmanont chamctex of thc Incensa-tax, tlnt 1t

’l‘he IIon’ble Mn RIVERS Tnom'sov saxd he coul seé’ no ob]ec on in the
rnles f01 .the conduct of the Dbusiness ‘of this Couneil, to’ the propriety . of ‘the
~comse whlch his hon’ble colleaﬂ‘ue, Sn J oh.n Stra,chey, luul ‘taken in asking tlmt
this Bl]l should Dbe referred-to"a’ Select Commlttee 'lhe ques'uon before the
Councll was smlply whc..hel the Bill should be 1efc11e(I to o Belect Commlttce
or hot a.nd the motlon had been opposed by the lon’ble and Iemned -members

: oppos1te on the grouid, first, that thie Bill s introduced Was not . the" Bill
“which' the Selcct Committee would have to cons1du, and secondly, that it
‘would be much better, consulcrmo that this Bill dealt with large questlons affect-
ing the finances, that its. fur ther’ dlscussmn should be 1)ostponed until the Budo-et-v
estlmatcs for the year were laid befoxe the. Couuul 'This ]3111 “hen mtmduccd
" was ca.lled “The Trades.and I’mfesslons Ta.x Bill, 1849 ” and 1t was" in ﬂmt
character orily that it was proposed that it-should go before a Select Comnittee. -
He did not see that there was any change or alteration in the principle of the
' “measure since it was first brought in; but as then it extended taxation tothe
profcssxonnl and salaried- classes of the commumty, who had been pxcvnously
.exempted under the Licenso Acts, as such it yemains for the Sdec_t_ Committee

L]
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td consider. Tt scemed to him that if any Hon’ble Member had taken cxeep-
_tlon to the prmuple of the proposal as affecting those clssses, or had raised,
any issue upon the question of. dircct taxation, thls was the occasion when such
an objcction might have been urged. - But nothing of this kind had been done.

The punclple which the Government asser ted of the propriéty and necessity of
imposing o tax on tmdes and’ pmfessxons remained uxnﬁectel, and he should
Thave thought, after “the cxhaustive statemont which his hon’ble friend Sir
John' Strachey had -made as’ regards the intentions of the Govermment, all.
in a beneficial sense, all- tending to relieve the poorer classes, even to- the
surrender of -revenue amounting to. £1_00,000, aml_exteuding the minimum-
. liinit of taxation to Rs. 500 a year, the concessions would have satisfied hon’ble
gentlemen opposite, and 16ft no room for obJectlon to the further plo"xess of
the mecasure. .

In regard to the I‘manclal Statement, to the publication. of \\luch it was
desired to postpone the consideratiori of the proposals now submitted to the
"Council, it secmed to him that the sacrifico of £100,000 was not a very lar ge
sum for the Government of a country whose revenue and expenditure were some-
tbing like sixty millions a ycar. After the fullest consideration, the Government
had decided that the License-tax was to be a permanent measure on the broad
- and general ground- that there was every possible ]ustlﬁcatlon for i 1mposm0' a tax
on classes which had hitherto been.exempt from the payment of any contribu- -
tion to the necessities of the State. ‘Whether therefore the finances were pros- .
- perous o not, or whether in a few weeks hence his hon’ble fiiend would
still he in a position to submit a satisfactory Budget, was immaterial to a
question which affected only a small portion of the income, and in view to the
" resolution which the Government had adopted for equalising the burden of
taxation and maintainiig this tax as a permanent part of the fiscal administra-
tion of the ‘country. With regard to the intention now expressed of 1et'un.mg
the local Acts in force, he would only say thatsuch a course commended itself
on the groun(l that it left to Local Governments the procedure on all details
which were suited to their circumstances and of which now tlicy had gained
some two years’ experience. In some instances this desire had been expressed
by Local Governments and it had therefore béen decided to adopt that course.
He should suppmt the motion that the Bill be referred to a Select Committee.

" The Hon'ble Sir A. Anpurayor said that what he had to say in reply to
the objection that had been urged by the hon’ble memher who commenced the
dcbate after the Hon'ble-Sir J, Strachey’s speceh had been  delivered, had been
in 4 great measure anticipated by the. remarks which had fallen from the .
Hon’ble Mecssis. Batten and Hope; and by those which had just been made by his

" hon’ble colleague Mr. Rivers Thompson. But he wanted to say, with refercnce
. . M . G



886 y 'I:AﬁES AND ‘Plt’O'If‘FSSIONS TAX,

to the ob;]ccllon wlnch had beon advauccd by ]llS hon’ble aud learned Iriehd .
CMr. ‘Paul, that that ob]ectmn .zppcmcd to lum, not\vlthatamhng his lon'ble .
Y fmend’s/ (hsztvowhl of an, mtentlon to.raise it aga meu,ly technical obj Jeotlon, to be

.ingul

~ t0 refer to a Seleet Connmtteo, were.. _entirely o novcl onc.” If the Govern-.

-to, \b"_ g 1mdcr tainhon. i

. ) )stunce moro_or-less of tho character of a.technical’ ob]cctlon It was an
o ob]wtlon tho vahdlty of wluch he should bo ver Y- ‘much disposed : to reco«rmze{ .
if the measure now befow the Coumnl and which the. Councll was requested -

mont lind ¢ome to the Councﬂ Wit a new wmeasure of taxation, and at the’ fust o
ee!:x;lg, uftei: the intlodlwtxou of tho measmo Aiad told the 00unul that whﬂe
vis 10 ;1 Sc]ect Commltteo, they- pxoposed to m'tke very P
iat; ‘onse” SIR. “A. i ARBUTHNOT thought ‘that .,

o hon’ble mombors not i the. secrets of thc Govcrnmeut would b | cnhtlul to
'demand that before they consented to the refer ence, the details of the mea.suro‘
should be laid before them in a definite and clear form. But the measure now
before them was in substance merely the amendment and modlﬁca.tmn of a law

.‘:Wluch had been in force nemly two yezus The ob]ects of the amendments had-
- been fully explamed to the Counoll These ob]ects were, in’ tho ﬁlst mst:moe, .
N "reheve from tagcatlon ) very conmdemble'nnmber of l)euons—he mv 3 1t smy,

.,,'I‘he Government i zidmiited ﬂ;l'l:t th ) measu e

was "riot in 1ts pusent lines . what could be called a complete moasure ,f

_: they hml defeued to. the oh]ectlons “which had been frcquently rms«,d, zmd B
whlt-,h Bix ye'ns “ago, had led the Government to abandon” a.n mcome tax,- '
. but they udlmtted that in thus abandonmg the income: tax, the Govem-"

ment 'uld Legtsl'mtu e, Wele placed nnder the necessny of exemptmo from'

ta.xntmn many classes of pels(ms who, they all felt, ounht in ]ustfcé to.be

made linble to taxation. The. questlon now before the Councll was not whetherA :

the Bl]l should be converted mto an Income-Tax Bill, but whether its main’

P prmclple of rehevmg the poorcx c]asses who were mcluded undcr the ex1st1ng,

. Act, and of buncrmg certam otlier classes under the tax, should be aﬂirmed

and it" appezued to SIR A, ARBUT}II\‘OT that it would be far more convenient, for.
reasons which had bedn very fully dwelt upon by the Hon’ ble Mr. Hopc, that
this measure should now go before 2 Select Committee, th'm that it should be
withdrawn, and a delay of some wecks should take plice in framing an

‘amended measure embodying the exact terms of the provmmns whlch hls '

hon’ble friend 8ir J. Strachey had sketched out in ‘his speech. It was not

perhaps ‘Vety important -that the consequence of: _delaying. the” reference '

to-a Sclect Oommﬁ:tee would be, 50. far as the law was concemed to keep
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thc poorer clftsc.cs liable to t-tmhon, for, as “had been nomtcd out, their
ext,mptxou could bo obtained .by an c\ecutwe order. But the amendment of
the prLscnt law i m\ olvcd other comldoxatxons It was & measure which, in the
hands of the Select Oommittee, might occupy a good deal of tino, and it
. was one.in regard to which it was desirablo that the Scleot Committee should
have m'npl'o i:imei‘or consideration and cxaminat.ion

It would be qmto open to the Select .Committee, notw1thstand1n"' the -
* announcement which had been made by the hon’ble member in charge of the
.Bﬂl not to adopt the plopos'l.l that the existing Acts should be left in force,
subject to an alteration of their schedules. © On further consideration it might
be deemed more expedient that, as was proposed when the present Bill was in-
troduced into the Qouncil, the whole of -the law on the subject should be -
contained in a single Bill. This was a point which scemed to Siz A. ArRBUTH-
yor to deserve the careful consideration of the Select Committee, represented as
lt would be by members of all classes in the Council. The Hon’ble Mr. Batten
lm.d shown that substantially it made very little difference whether the pr: oposal
to leave in force the greater part of the cuisting loeal Acts were carried out,
or the Bill were refained in its present form. It was for this reason that SIw.
A. ArBUTENOT ventured to designate ‘the objection raised by his hon’ble and
learned colleague.as being wiore or less of the character of ‘a technical objec-
“tion. As he understood the-arguments of his hon’ble colleague the TFinancial
- Member, the ‘reason which had led him to suggest, and -which had led
other members of the Government to agree,; that this Bill should. not be
reported upon or -passed until the financial stateinent for the ensuing -
year was laid before the Council, was this, that it was yet to be determined
to what extent the remissions of taxation could be made. The intention
of the Government was that a Bill similar in its prmmples to the existing
‘law, but comprising within its provisions. the official and professional classes,
and relieving the poorer classes of tmdesmen, should be passed ; but what the
precise rates of taxation should be, and’ how far the-proposed remissions should
- affect the several classes concerned, were questlons which it was not expedient
or couvement finally to' determine, until the Government were in 3 position
to explain to the Council and to the public the financial situation, as far as they -
could explain it, when the budget-estimates liad been framed. As the Hon’ble
" Mr. Hope had pointed out, to postpone the further proceeding with this mea-
sure until the financial statement had been made, would be to cause what seemed
to him (Siz A. ARBUTHNoOT) a very inconvenient amount of delay. It would
drive the proceedings which would have to be taken for bringing the measure
‘into operation, into the hot weather, and would embarrass the administrative and
exectitive officers very seriously in ‘their wmk It seemed to him tha.t the busi-
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ness which in any case the Select (‘onnmt(ce would have to do, would be hetter
pexformed with ample time and leisure for consideration, for ex'unnutlon, and,
i necessary, for reference to the vanom Local Governmcnts and Authoutlcs who
“were conicerned in-this matter. It would be opeu- to” the Select: Com mitteo if,
when the financial statement was made, the majority of them should consider - -
thut there was no noccssnty for retaining taxiition of this lund to urge that view-

upon the Céuncil, and it would be then for tho collectlvo Council - to” comldm o

the measure in all its bearings,. to take into* account, not only the plesent cir-
- cumstanccs, Dut the prospects :md possibilitics of tho futuie, with feference’ to |
the expencnco of the pabt and bearing in mind’ these ploqpccts and posulnlxtws,j -
w]nch at 1;11eL 1)1 esent tnne fhev must all teel wele [)O'S!all)llltlcs of a yery. seuoue \
chmnctel ‘o detenmne whéther or not it was nccessmy to’ maintain system
of dnect taxation as a part of the taxation of India.’ e hoped that undér these
.circumstances, and after these explanations, the Council would allow this mea-
sure to go before a Select Committee, in order that it should receive from that
body that ample examination and consideration which was necessary, and w]uch
the Government desired that it should receive.

‘.

Hls ]kcellency 'J.‘IIL I’RT‘SIDL_‘T said, it had not been his mtentlon to: make

any remmks upon the prcsent occasxon, becuuse, although, no doubt tho proper',:::w;

7 Hime, for;‘.(hscgs’smg ‘the prmmples of  Bill-
m" d&ﬁlmt‘;ee, yet asa’ matter

swas on the miotion for: 1ts 1efef ce

instance in which a Bill had eucounteled on its way to Comm1ttee any serious
opposmon not mdlcated at the timo of its mtloductlon The Inesent motion,
however, had been oppose.d by the Hon'ble: Mi. l’aul on the ground, as His Excel-
lency understood it, that there was pmctlcally notlung to refer to the Committee,
because the Bill on whicli leave was asked to go into Committee lmd been
altered’ out, of existence by - the statements with which his hon’ble friend
Sir John Strachey had accompanied his motion. ‘His ExcELLENCY was unable
_ to understand how it wa8 possible that any -Bill before this Council could be
altered in itg progress. t]nough Council by . process of announcement... That
_was a procedure unknown to His ExceireNcy.. The authors of. a Bill,
whethe1 it were a Govemment Bill, or a . private Bill, were, he conceiy ed,
_perfectly free to announce in Oouncil their” repdiness to accept celtam.
alterations of it, #f such alterations were- approved or recommended by
the Seclect Committee to "which it is veferred : and announcements of this
kind might- sometimes be very convenient. But it was not customar 'y,
and His ExceLLency believed it was not possible, for a Bill.to be altercd in
Council, before it had been considered in Committee. Hon’ble Members could”
reject this Blll by refusing lca.ve to refer it to a Selcet C'omnnttee, but the Gov-'

hud ha.d the honour of Pl&ﬂldlllo‘ ove1 this’ Coﬁncﬂ he d1d ndt 1emember an“‘: :
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ernment would certainly opposc any motion made with that objcct. '.l‘hev
could not, however alter the Bill by the adoption of clauses which were not
yct ‘boforo them Sir John Strachey had stated on behalf of the Govemment its
intention to propose or accept in Committee certain alterations of the Blll but,
the Government had no intention of withdrawing the Bill, and no power to alter
it without reference to 2 Committee. It would be for the Committee to recom-
mend’ the alteration or retention of its present clauses; and for the Council
then .to accept or reject the recommendation of the Committee. His
- EXCELLENCY wished to remind the Council that the practical question jinvolved
in the consideration of this Bill was not whether fresli taxation should be
1mposed but whether the existing taxation of the country should be main-
tained as it stood, or any portion of it remitted. His Honour the Lieutenant. -
Governor had observed that the Government should state its intention clearly )
on a point about which Hrs BExceriincy thought the intentions of the
Government had never been open to question. It was quite true that the

maintenance of an additional source of revenue, or an additional charge upon
revenue, which the Government had repeatedly declared that they regarded
as permanent, would not be affected by the state of our finances: ; but
the possibility or pradence of lightening the present assessment, or modifying
the present incidence of a permanent tax, was a question which the Coun-
cil would be better able to discuss a.fte1 Hon’ble Members had heard the finan-
cial statement.

The quéstion being put, the Counci] divided.

Ayes. - Noes.

The Hon’ble Charles Grant. The Hon'ble G. C. Paul.

‘The Hon’ble G. H. M. Batten. The Hon’ble J. Pitt-Kennedy.

The Hon’ble B. W. Colvin. The Hon’ble E. C. Morgan.

The Hon’ble T. C. Hope. The MHon'ble Jotindra Mohan

The Hon’ble Sayyad Ahmad Khin. Tagore.

The Hon’ble Rivers Thompson. His Honour the Lieutenant-Govy-
. - The Hon'ble Whitley Stokes. " ernor.

The Hon'ble Sir E. B. Johnson:

The Hon’ble Sir J. Strachey.

The Hon’ble Sir Andrew Clarke.

The Hon’ble Sir A. J. Arbuthnot.

Iis Excellency the Commander-in-
Chicf.

His Exccllency the President.

So the Motion was carried.
¢ ‘H



890 FACTORIES.

SUNDRY BILLS.

" The, Hon’blc Mg. S’L‘OKES moved that the Hon’ ble Mr. Moxga.n be added
3 Sclect Committees on the followmg Bills:—

I Tb provule for the refrlstmtlon of 'I‘mde-mm ks
i i Relatmg to Melchnnt Shlppmg

To define aud amend the law. relatmg to PIOmISSOI'y Notes, Bills' of Dx-'
- clmnge and Chequcs ' -

* The. Motlon as 'put“a.nd agleed to.

SUNDRY BILLS

. 'l‘h'e'Hon Me ‘MR, STom'm also mioved that the Hon’ble Messns Gmnt '
Kennedy und Paul beadded to the Select Committees on the following Bills i—

To define and amend tho law relating to Promissory Notes, Bills of Dx-
change and Cheques.’

To define and amend the law relating to the Transfer of Property.

To define and amend the law relating to alluvion, islands and a,bzmd;med.
- river-beds. ' ' ‘

To plovule for the grant of probates of wills and letters of admlmstratlon
. to the, esta.tes of certam deceased persons. - A

{: o
'.[‘o make further provmon for the gmnt of probates of w1l]s a.nd letters of
admmlstratlon in non-contentlous cases, ’

The Motion was put and agreed to.

MEROHANT SHIPPING BILL.

The Hon’ble MR SToKES also moved that the Hon'ble Mr. Paul be added
to the Select Committee on the Bill relating to Merchant Shlppmo

The Motion was put and agreed to.

FACTORIES BILL.

The Hon’ ble Mr. CorLvIN moved that the Hon’ble Mr. Grant be added to
the Select Committee on the Bill to regulate labour in Factones

'The Motion was put and agreed to.
The Council adjourned to Frida,y, the 9th January, 1880.

D. FITZPATRICK,

Secretary to the Govertment of fndia,

Legislative Department,
CALOUTTA ; }
The 24th December, 1879.

Government Centrsi Proes.~No. 356 L, D.—06-1-80,—230.
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